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COMMITTEE ON FRZVATB 
MEMBERS’ BILLS AND RESO­
LUTIONS

Thiktjcuwh Report 
Shri Supakar (Sambalpur): I beg to 

move:
"That this House agrees wtth 

the Thirteenth Report i f  Hw
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Committee on Private Members’ 
Bill* end Resolutions presented 
to the House on the I8th Feb­
ruary, 1958.”
Mr. Oepvty•Speaker: The question 

Is:
"That this House agrees with 

the Thirteenth Report of the Com­
mittee on Private Members' Bills 
and Resolutions presented to the 
House on the 13th February, 
1968."

The motion toat adopted.

RESOLUTION RE: APPOINTMENT
OF A COMMITTEE TO REVIEW 
THE WORKING OF BANKS FOR 
THE PURPOSE OF NATIONALI­
SATION
Mr. Deputy •Speaker: The House 

will now resume further discussion 
on the resolution moved by Shri Ram- 
eahwar Tantia on the 13th December, 
1967, regarding the appointment of a 
committee to review the working of 
banks for the purpose of nationalise' 
tion. Out of two hours allotted for 
the discussion of the resolution, one 
minute has already been taken up and 
one hour and 59 minutes are left for 
its further discussion today. Shri 
Rameshwar Tantia may continue his 
speech.

Shri Rameshwar Tantia (Sikar): 
Sir, on the 13th December, 1957 when 
my resolution was taken up at the 
last minute, you were good enough to 
permit me to move the resolution be­
fore adjourning the House and sug­
gested that I might continue my speech 
on the next occasion when this reso­
lution is to be taken up.

Sir, I do not now desire to proceed 
with fhe resolution. I shall, there­
fore, be grateful, if you would kind­
ly agree not to propose it to the 
House.

f t  «nrr ?
Hr. Depvty-Speaker: We need not 

probe into that

^Appointriumt of a 894 
Committee to review the 

working of Banks for the 
purpose of Nationalisation

*1 £ 1 irmsfrr fn«*r

Shri Prabhat Ear (Hooghly): He 
cannot withdraw it without the per­
mission of the House.

Shri M. L  Dwivedi (Hamirpur): I 
want to know whether the hon. Mem­
ber has moved it or not. I thought 
he was making a speech before mov­
ing it.

Shri Snreadranath Dwivedi (Ken- 
drapara): The House is in possession 
of the resolution.

Mr. Deputy-Spefcker: It has not been
proposed to the House. The mover of 
the Resolution has not concluded his 
speech. He says he does not want to 
proceed with it, and he has not finish­
ed his speech. There was a case only 
a few days ago. An hon. Member had 
moved the resolution, but he had not 
concluded his speech. Bpt then he 
was absent on the next day when it 
was to be continued. In that case it 
was held that he had moved it because 
he had said what he had to say and 
he did not turn up the next day to 
continue it. But today the hon. Mem­
ber who is to continue the speech is 
here, but he does not want to go on 
with the speech. He says he does not 
want io proceed further. In my opi­
nion, the motion has not been placed 
before the House so far. But, to be on 
the safer side if the House desires,
I will put it to the House whether 
he has the permission to withdraw the 
resolution.

Pandit Thakur Das Bhargava 
(Hissar): If the Chair has been pleas­
ed to say that the resolution has not 
been moved, what is there to be 
withdrawn or to be put to the vote 
of the House?

Mr. Deptny-Speaker: This was my 
opinion. But, as a precautionary mea­
sure, because there are some doubts..

Shri Tyagi (Dehra Dun): With a 
view to clarify the procedure for fu­
ture also, I may submit that he might




